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S -No: B6S O Ai-W-2ely

Annexure “A”

S.No District Baramulla “0.E”
Amount
1 ’ Principal D&S Judge, Baramulla | 5,56,200/=
2 L Addl.D&S Judge Baramulla 24,375/=
— ]
3 C.J.M Sopore | 74,250/=
—
L 4 Sub-Judge Pattan 25,875/=
L 5 B Munsiff, Tangmarg 32,625/=
L 6 J Munsiff, Digiwatcha 3,375/=
S.No District Anantnag “0.E”
Amount

-Principal D&S Judge, Anantnag 91,125/=
2 C.J.M, Anantnag
3 Sub-Judge Bijbehara 23,625/= J
Mounsiff, Anantnag 16,875/= |
Munsiff, Aishmugam 1,65,375/=

6 Munsiff, Dooru 3,375/=
7 Munsiff, Shangus 10,125/=

District Leh “O.E”
Amount

Principal D&S Judge, Leh 6,750/=

District Kargil “O.E”
Amount
Principal D&S Judge, Kargi 40,500/=
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Annexure “A”
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S.No

District Srinagar

1

“O.E”
Amount

1

Principal D&S Judge, Srinagarj 3,64,125/=

L S.No District Pulwama “0.E”
| Amount
1. | Pr.District & Sessions Judge,T 3,17,625/=
Pulwama.
2 Munsiff Pampore 67,500/=
S.No District Budgam T “Q.E” ]
L | Amount
1 Principal D&S Judge, Budgam 2,62,875/=
2 Sub Judge, Budgam 20,250/=
3 Munsiff, Budgam 37,125/=
4 Munsiff, Charar-i-Shrief 23,625/~
L 5 L Addl.Mobile Mag., Beerwah 6,750/=
S.No District Shopian “O.E”
Amount
1 | Principal D&S Judge, Shopian 20,250/=
2 Chief Judicial Mgst.Shopian 1,87,500/=
S.No District Ganderbal “O.E”
S Amount
| 1. Munsiff Ganderbal 6,750/= |
S.No District Bandipora “0.E”
Amount
1. Munsiff Sumbal 2,41,875/= |
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Annexure “A”

S.No District Jammu “0.E”
Amount
1 Pr.D&S Judge, Jammu 2,73,600/=
LZ Munsiff, Akhnoor 93,825/=
3 Munsiff, Bishnah 39,937/=
4 Munsiff, R.S.Pura 13,725/=
S.No [ District Reasi “0.E”
Amount
1 Pr.D&S Judge, Reasi 3,375/=
2 Sub Judge, Katra 37,125/=
3 Munsiff, Mahore 1,54,867/=
S.No District Kishtwar “0.E”
Amount
1 Pr.D&S Judge, Kishtwar 13,500/=
S.No District Rajouri “O.E”
Amount
1 Sub Judge, Nowshera 37,125/=
2 Munsiff, Thannamandi 24,637/=
3 Munsiff, Kotranka 6,862/=
4 Munsiff, Sunderbani 3,375/=
5 Munsiff, Kalakote 39,937/=
S.No District Samba “O.E”
Amount
1 C.J.M. Samba 10,237/=
2 Addl. Munsiff, Samba 10,237/=
S.No District Udhampur “0.E”
Amount
1 Munsiff, Majalta 13,500/=
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S.No | District Doda “Q.E”
Amount
1 Addl D&S Judge, Doda 3375
| &
2 C.J.M. Doda 13500
3 Munsiff, Gandoh 30375 |
4 J Munsiff, Thatri j 10125
FNO District Kathua “O.E” _’
Amount
1 Principal D&S Judge, Kathua ( 3375

-

2 Munsiff,Hiranagar 28500
F— T
3 Munsiff,Billawar 6862
4 Munsiff,Bani 3375
5 Munsiff, Basohli $ 6567
6 Munsiff, Mahanpur 33750
S.No District Ramban “O.E”
Amount
1 C.J.M. Ramban 3375
+'2 Munsiff, Banihal B 16875
3 Munsiff, Gool 20250
— L
S.No District Poonch j “0.E” T
Amount
1 Sub Judge. Surankote | 31312 ‘*
2 Munsiff, Mendhar 20250

Jpm”



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

ORDER
vo. 666 Dated:'lih\_\lm}y_
Sanction is hereby accorded to the additional allotment of funds
n favour of the following Subordinate Courts under Major head 2014-
Adm. of Justice. Sub head 0488 Distt.& Sessions Judges under object Head
CULET Pardcadarly for payment of Wages of Daily Wagers for the

current financial year 2014-15, as detailed below.

S.No Distriet Kupwara ‘ “O.E”
_ , ~_Amount

Princinal D&S Judge. Kupwara '- 30,375/=

Sl |l.\';l_'. NUD Aara 78’{.75!_—

N L Hlanawara 12,937/=
Viunsitl Tangdhar 78,750/=

3 Munsio Sogam ! 3,375/=
0 Viunst 1 Handwara 3,375/=

by Order

i
(Ra'm Singh) * ]

Deputy Rpgistrar (Acctts)

No: H)é%%— C’AL\&;DMNI 2 M 29’_‘1 -
Copy to the: 2
1) Principal 13&S Judge. Kupwara
) sub Judeg. Kupwara.
N Hlandwara,
1) Muonstill Taneahiar Sogam Handwara.
7-10) Preasury Glhicer. KupwarasHandwara/Sogany/ Tangdhay

———————— for information & necessary action.

11y Order file. | fb_%w—’”
27/ 1 '

Depjuty R;ﬁﬁ;lm r (Acctts)
’ ,\(’\

24
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

ORDER

no: Y bU Dated:_27/)1] 2 olu

Sanction is hereby accorded to the adduional allotment ol lunds in
tavour of the Subordinate Cowrts under Major head 2014-Adm. of Justice,
sub head 0488 Distt.& Scessions Courts under object Head 023-
“Maintenance & Repairs” Particularly for payment of Wages of Daily
Wagers {or the current year 2014-15, as detailed below.

The alfounent is subject to fulfillment of following conditions:-
{ .;;I\-' tnancil cudes Orders and instructions sssaed by the Gove fram time 1o (e shall be observed

wi wnrrane e capenidiure aganist e allocaied anotans,
crarne approval Lechuncal sanction e obiamed wheeever required  before the expendiinee is

Pl ensure that e expendiure wider variows budaer beels o keprwathin the bidger

e
“of

/ The drenving & dishiesing officer shall fienish the momhhe drawl oxpendire— statement invarebivc by e 10
succevding month
- 1;'.340";';a*ian:@Bt’fiﬁ?iiii[i-[ | M&RrR
| Amount in Rs. |
I ' Principdl D&S judgo. Srinagar | 18,000/= |
2 I')L_'incipél' D&S ledQC, HuAdg'am' T 4,500/=
3 Pl-'inc-ipavl-f)-&S JLtdgc,KﬁpWa}a - ‘ 26,400/= ‘
B T Brincinal D&S Judge, Aranteg | 67,500~ ’
By Order.
(Ram Singh) 26|\

Deputy Registrar (Acctts)

No: 1625 7-64/Ac Dated: :'-TJ\IJ}_O_“"
Copy to the: '
-y Principal &S Judge. Srinagar/Budgam/Kupwara/Anantnag
N I'reasury Officer, Sub Treasury Sadder Court Complex. Srinagar.
6-8Y  Jreasury otficer. [reasury.  Anantneg/Kupwara/Budgamy.

9y Order file.



